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AETE AT T FE FATAT

% feeett, 10 |7, 2026

LA, 176(37).— FET TLwTe, R I (FH dieawir) Trafaaw, (1978 FT 33) =T ameT 44
FT ITLTT (2) T BT (2) FIRT V& ATRAT T TANT Fed g0, Faferiad Fas a=md g, s -

1. Tfere AT ST WS - (1) = =i &1 "9ierea 979 7er T (AT FT ATHHLOT T 9 TTHEHL)
e, 2026 2|

(2) T TSI § ek THTAA T TG T AT g
2. IR - (1) = RawT &, ST T Ta9 o =797 [t 7 87, —
() “srferfeere & sfeeTa Yo (S wfemt) srfafeee, 1978 (1978 &7 33) sferd &;
(F) “TeAT TTIARTY” | H T LRI ST HATAT AT (ST HT TATL FAT AT 8, ST Hel oo AT
THT AT ST g TagT TUTeT (TIARETH) FT ATRR FL T &, 37
(1) ‘TR | HST YA IT AHT T &=0T g TIage Tt (ATTATENTH) F TEAqT ATT g

(2) T Frmt § e e TR w9 B T g affen # afvare B T ast e
sfermrRrt ¥ oef, wfarfrre & R 3 orsit % AT 26

3. TR T ATHFIUT IT I ATHHRO— (1) A7 T a2 1 67 37T (3) F 1efie ARt fret agmr
T HETAT & AT TS TSAATHT &5 | R HeT ¥ AT 97 9= &= gq Iag TUmetT Rt word

T ATHEHLOT IT I ATHHLOT TATRA T Halg 157 AR AT AL TSTEATHT TTET Taoett 3T, 6 ATHIEA
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o TaT AT Rt ST 2rg UHET TS T3 AT APIT TSTTHT oA er faoeT T¥ahTe 1T 26 YIS & (o0
Tiea afafa, S Fat=y o ¥ 99 9ee, Bge a9 9267 & e At gt artae g,
#Y fRrmrieent = sweme aw BT sroem)

(2) TEAAT FT ATHFRLOT T IH: ATHRL Fd q9T, ITF AMHTT Fiegias @Ed, UiagriEe v
AT Hged, AT ATHT & T=47, AT ATaAT, SATAIhaT (ISP AT satefa), s e 7 a=9q
TU T ohTcAe TTATATaea (a7 AT 3adT) FT Hqrord Fd, AT TR FE 32 &5 6l Tga il gEraar
qATHT F ST @A wgael 1 fF=m w0

(3) TTST FLERTT AT AL TSI TsTer (aoe | a3t S Arid il (HRIel T STIHEd & &
AT, T (AT SATEREAT TISTo= H ST e & Td Hel <of AT THT T ST G Tag TUITeAT & €or
T ATHEHLOT T I ATHHLIT FIA T TEATT 1T Tl TeAT TR 6 SATHIG o (70 TEId R

[®T. 7. F-14011/16/2025-TH3MLE0H-11]
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MINISTRY OF HOUSING AND URBAN AFFAIRS
NOTIFICATION
New Delhi, the 10th March, 2026

G.S.R. 176(E).—In exercise of powers conferred by clause (k) of sub-section (2) of section 44 of the Metro Railways
(Construction of Works) Act, 1978 (33 of 1978), the Central Government hereby makes the following rules, namely:-

1. Short title and commencement. - (1) These rules may be called the Metro Railways (Naming or Renaming of
stations) Rules, 2026.

(2) They shall come into force from the date of their publication in the Official Gazette.
2. Definitions.- (1) In these rules, unless the context otherwise requires, —
(a)  “Act” means the Metro Railways (Construction of Works) Act, 1978 (33 of 1978);

(b)  “Competent Authority” means the Minister-in-charge of the Ministry or Department of the Central
Government dealing with metro railway or Namo Bharat Regional Rail Transit System (RRTS); and

(c)  “station” means stations of metro railway or Namo Bharat Regional Rail Transit System (RRTS).

2) Words and expressions used and not defined in these rules but defined in the Act shall have the
meanings assigned to them in the Act.

3. Naming or renaming of stations. — (1) No station of metro rail or Namo Bharat Regional Rail Transit System in
any metropolitan city or metropolitan area or the National Capital Region specified under sub-section (3) of section 1
of the Act shall be named or renamed without the approval of the concerned State Government or the Government of
the National Capital Territory of Delhi, as the case may be, on the basis of the recommendation of a Committee
constituted by such State Government or the Government of the National Capital Territory of Delhi for the purpose
consisting of Member of Parliament from the constituency, Member of Legislative Assembly and representatives of the
local bodies.

(2) While naming or renaming the stations, the said Committee shall consider various aspects such as cultural
heritage, historical and geographical significance, avoiding similar names, local sentiment, practicality (pronunciation
or location), and balancing symbolic representation (leaders or deities) by avoiding controversy, ensuring clarity and
relevance to the area's identity.

(3) The State Government or the Government of the National Capital Territory of Delhi, after approval of the
recommendations of the said Committee, shall submit the proposal for naming or renaming of the station of metro rail
or Namo Bharat Regional Rail Transit System to the Central Government for approval of the Competent Authority
before publishing the notification in this behalf in the Official Gazette.

[F. No. K-14011/16/2025-MRTS-II]
JAIDEEP, Officer on Special Duty (UT)
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